
Central Administrative Tribunal
Jabalpur Bench

CCP No.67/06 

Jabalpur, this the 10* day of October 2006.

CORAM

Hon’ble DrGC.Srivastava, Vice Chairman 
Hon' ble Mr A.K .Gaur, Judicial Member

Dr.M. V . Ambarderkar
Sh  Shii V.G. Ambarderkar 
R/o Doddi’s House, HIG-J2 
MPHB Colony, Near Old Rajya 
Parivahan Office
J abaipur (M .P.) Petitioner

(By advocate Shri Alok Hoonka)

Versus

L Shri J.P.Batra 
Chairman 
Railway Board 
Rail Bhawan 
New Delhi.

2. ShriV.K.Kaul
General Manager 
C .Railway 
Nagpur (M.S.)

3. Shri S.K. Agrawal 
Divisional Railway Manager 
C.Railway, DRM Office 
Mem- Railway Station
Nagpur. Respondents.

(By advocate Shri M .N ,Banerjee)

O R 1) g R (oral)

By Dr.C, C.Sri vastava Vice Chairman

This CCP has been filed alleging that the order of this Tribunal 

passed in OA No. i 84/06 has not been implemented by the 

respondents.
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2, ft has been alleged that the tim e granted  vide o rder dated 

29,8.2006 in M A  No.742/06 hied  by the respondents has  already 

expired. H ow ever, on  perusal o f  the order, w e find that on  29.8.06, 

tw o m on ths’ tim e w as g ran ted  to r  com pliance o f  the order. This C C P  

w as filed o n  20.9 06, m uch before  the exp ity  o f  the tim e g ran ted . In 

view  o f  this, tins CCP w ould no t lie.

3. Accordingly the CCP is dismissed.

(A X & r)  (Dr.G.C .Sfivastava)
Judicial Member V'ioe Chairman
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